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counsel for the applicant.

vidd 1P/ 30 59,“/)15/2' 3 Issue notice tto show cause as.
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Dawd'%'%"tL o e ' to why the application shall not be
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b Wm admitted. Returnable by two weeks.
: o o List on 20.12.2202 for admission
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Await service repfort. List
again on 20.1.2002 for admission.
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Put up againon 17.2.2003
to.enable the respondents to file
reply, if any.
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17.2.2003 Present s The»Hon'Ble Mr. Justice
D.N. Chowdhury,
Vice=Chairman.

The Hon'ble Mr. S. Biswas,

Administrative Member. '

No written statement is
forthcoming. The application is admitted.
No fresh notice need to be issued. The
respondents may file wgitten stdatement ,

if any.
List the matter on 17.3.2003
COrobese oltel ,7/% for orders. |
(j%w7”"4¢56f:§;¥ | : .' The applicant is directed
/aM%%b Courmts, 1y / to serve @ copy of the application to
g Mr. A.Deb Roy, learned Sr. C.G.S5.C. for
“ _ the respondents, !
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15593 . | e
SO T 17 3.2003 TheVrespondents are yet to file
VT T written statement. Further four weeks
| | | ~ time is allowed to the respondents to
, NQ W Lg }U'h g&ﬂ written statement on the prayer of Mr,.
(ly\‘l)@d ' | A. Deb Roy, learned Sr, C.G.S.C, for the
Wt respondents. List on 21.4.2003 for

orders. .
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28.4.2003 List on 30.5.2003 to enable the

. respondents to file written statement,
if any. : !
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] . OpA, 382/2002 | | I

< : ‘ o | T e
30.5.2003 No written statement sogfar
L. I | filed by the respondents. Put up
R | | . I again on 27.6.2003 to enable the
) Tl o o o respondents to file written statement
_Nb \ \’“ﬁ!ﬁ-ahn BveVemeenh . L. as a last chance,
"\,M been sl .
| Zy | o | Vice~Chairman
| <::;T[’ mb
1 at ,03‘b
27.6.03

No written statement forthcoming.
Further four weeks time is allowed to’
the re'spondents to file written
statement on the prayer made by Mr

\ | A.Deb Roy, learned sr.c.G.s.C.
| | SR R List on 25.7.03 for order.
at | | | {//A\__—»f/’l
‘. : . | —
| k | : | Vice~Chairman _
b Py |
o ‘ E 25.7.2003 Present : The Hon'ble Mr, N.D, Dayal,
L I R S : Administ;ative Member,
N 'bd_/J)”U«‘\EL'I{L, sg\--o.lé,vu(m{(,— o
qub.hzba#r}ﬁﬁpgq; i' ; | ' None appears for the applicant,
i S rv ;7 | o | e, A, Deb Roy, learned Sr, C.G.S.C for
l E :é?%ﬁ?E%;} th? respondents prays for time for filing
‘ ; written statement.
| Prayer is allowed, List agaion on
| i | 29.8,2003 for orders,
‘ ) : . . C . ' Member
. ' | y ' mb )
\:}\\\h'wb’\ﬂ’c—m\@ ehede e wf 29.8.200 _ | L
thz bézw;.‘&uvﬁ, «8. 3 ' None.appears forvthe XEIR appllcaf
| | | W - nt. List again on 31,10.2003 for orders,
;%%1/-' : In the meantime, the respondents may file
% ¥ 5%100: N written'sgatement, if any. -
| _ 1. , . . .
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0.A.382/2002

31.10.2003 No written statement so far filed.

- On the prayer made by Mr.A.Deb Roy,
learned Sr.C.G.S.C. further four weeks
time is granted to the ré'é-‘gondents to

file written statement. N
- 1.ist the case on 9.12.2003 for
order.
—
3 Vice=Chairman
bb
1.1.2004 List the case on 3.2.2004 for £ilin

of written statement. A copy of the ordex
may be served on the learned Sr.C.G.S.C.
for the respondents.
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\ D st~
Member (A)
bb

20,2 .2004 The copy of the O,A, is to be servéd
upon the learned 5r.G.G.S,G, for the res-

_ pondents, List the case on 22.,3,2004 for
" written statement.

T, Member
bb | |
22,3.2004 Written statement has been filed. List
' on 22,4,2004 for hearing.

I sma
Member (A)
mb

22,4,2004 None app2ars for the applicant.'A
copy of the 0,4, is to be handed over to
#Mr,A,Deb Roy, learned Sr,C.G,3.C. Last

CHance is given to the applicant to presen?
his case, List on 17.5.04 for hearing
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17.5.2004 since Mr. A. Deb Roy, learned

9.6.04

pg

Sr. CQ(:;OSOC. iS On lea‘.\fe-,‘ liBt
the matter on 9.6.2004 for

hearinge

e
Member (A)

mb

Heard counsel for the parties.
Hearing concluded. Judgment delivered
in open Court, kept in separate sheets.
the application is disposed of in
terms of the order. Nozx order as to

S VRR=

Member (A)

costs .
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E CENTRAL ADMINISTRATIVE TRIBUNAL
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- O.A. / R.A. No. 382 . . . of 2002.
! i 1
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! 5 | K : 9-6-2004
. i DATE OF DECISION ® 0 0 6 0 © @ 8 0 ® 00 O OO
! | PO S AP RPN ) '
| . 8ri Madan Ch. Boro . 4
0.65 l‘ L] a o £~ o o o -3 o o * -3 © © L] o o & o o o o 2 OAPPLICANI‘(S).
. . . . Sri B. Malakar, . . . v . . v < . «.. . ADVOCATE FOR THE
i APPLICANT(S) .
-~ VERSUS -
: f Union of India & Ors. -
L T s s s e e e e« o« « RESPONDENT(S).
.7 Sri A.Deb Roy, Sr.C.G.S.C. : .
° o o}' ° ° ° ° ° ° ° ° ° ° ° ° ° ° ° ° ° ° ° ° ° ° ADVOCATE FOF‘ THE
o RESPONDENT(S) «
THE HON'BLE SHRI X.V.PRAHLADAM, ADMINISTRATIVF MEMRFR

TH% HON'BLE
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|

1. Wﬁether Reporters of local papers may be allowed to see
'the judgment ?
i

M
2.|To be referred to the Reporter or not ?

3.! Whether their Lordships wish to see the fair copy of the
- judgment ? '

4.! Whether the judgment is to be circulated to the other
' Benches 7 .
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Ooriginal Application No. 382 of 2002.

Date of Order : This the 9th day of June, 2004,
The Hon'ble Shri K.vV.Prahladan, Administrativé Member.

Sri Madan Ch. Boro,
Son of Sri Hataram Boro,

Casual Mazdoor,
Central Telegraph Office,
Panbazar, Guwahati. ...Applicant

By Advocate Sri B.Malakar.

- Versus -

1. The Union of India,
represented by the Chief General
Manager, Telecom, Assam Circle,
Ulubari, Guwahati-7.

2. The General Manager (Telephones)
Kamrup, Guwahati-7. . « «Respondents

"By Sri A.Deb Roy., Sr.C.G.S5.C

O R D E R (ORAL)

K .V.PRAHLADAN,MEMBER (A)

The applicaﬁt was engaged as Casual Mazdoor under
Divisional FEngineer, CTO, Guwahati with effect from
7.10.1996 to 30.9.1997. By an order dated 20.9.1997 the
applicant alongwith 22 others were retrenched with effect
from 30.9.97. The applicant claims that this order was
never implemented in his case. In 0.2.112/98 in which the
present apélicant was a party this Tribunal passed an
interim order dJdated 29.5.98 and directed tﬁe respondents
not to remove the applicants. Same order was also passed
in 0.A.145/98, In 0.A.107/98 this Tribunal directed the
applicants to file representation and the respondents were

also directed to examine each case in consultation with



records and pass a reasoned order depending upon the
merits of the case.

2. The respondents in their written statement stated
that the applicant was worked only for 52 days from
7.10.96 to 31.12.96 and 206 days from 2.2.97 to 20.9.97.
He was never engaged thereafter. The respondents also
produced an order issued by the Divisional Fngineer, CTO,
Guwahati dated 11.9.98 whereby it is shown that the
applicant was retrenched/terminated on 30.9.97.

3. rHeard Mr R.Malakar, learned counsel for the
applicant and Mr A.Deb Roy, learned Sr.C.G.S.C for the
respondents at length. The letter of the respondents dated
27.12.2000 at Annexure-E shows that the applicant was
retrenched from 20.,9.297. It also shows that "the applicant
was disengaged as Casual labourer with effect from
31.01.2001." The retrenchment order dated 11.9.98 shows
that the applicant was retrenched from 20.9.97. The
correct date of retrenchment could not be ascertained
either from the O0O.A. or from the written statement.
Therefore, the respondents are directed to scrutinise all
the records available with them and alongwith any

gondl
additional record produced by the applicanﬁ/considertﬁg
pbw
his case for TSM/regularisation as per the scheme and pass

a reasoned order within six months from the date of
receipt of this order.

The 0.A. is accordingly disposed of. No order as to

costs. .

( X.V.PRAHLADAN )
ADMINISTRATIVE MFMBFR
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Original Application No. 53@@ 2002,

Sri Madan Chandra Boro

eee Applicant

Vs.

Union of India & ors

«++ RespoOndents.

INDEX

S1.No. Particulars
1. Application

2e Verification

3. Avnerwre 4

4. Aomenwne B

LY honerwne C

c. bnm enmre D

7, Fornenmne E
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Filed by -
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Aatud Pus .

Ratul Das
Advocate.,
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Application Under Section 19
of the Central Administrative

Tribunal Act, 1985.

Date of filing : QA% -l1l.0)2_

L2~
Registration No. @.A% 0 _

M . C/}cmswj

J>¢,Registrar.
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2.

1. PARTICULARS OF THE APPLICANT :

i)  Name Sri Madan Ch. Boro

ii)  Father's name Sri Hataram Boro

iii) Designation and Casual Mazdoor
office which Central Telegraph Office,
empl oyed., Panbazar, Guwahati,

iv)  Particulars for AS at (iii) above.
service of notice .

2. PARTICULARS OF THE RESPONDENTS :

(1) Name and/or designation of the
respondents.

(a) The Uniocn of India,
Represented by the Chief General

Manager, Telecom, aAssam Circle
S.R. Bora Lane, Ulubari, Guwahati.

(b) The General Manager (Telephones)
Kamrup, Guwahati,
S.R. Bora Lane, Ulubari, Guwahati.

(11)  Office address of the respondents :
| | As above,
(iii) Address for service of notice
As above.

3. Particulars of the Order against which this
appli-ation is made.

Non-consideration of the case of the
applicant for grant of temporary

status.

M Rores
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4. JURISDICTION OF THE TRIBUNAL

The applicant declares that the subject
matter of the application is with the

jurisdiction of this Tribunal.

5. LIMITATION

The applicant further declares that the
application is within the limitation
prescribed by Section 21 of the CAT Act,
1985,

6. FACTS OF THE CABE.

(1) The applicant was appointed as a casﬁal mazdoor

from October, 1996 under Divisional Engineer, CTO, Suwahati.

There was no formal appointment order, but +the applicant

.continued to work under the appointing authority.

(ii) That on 30.9.97 the Divisional Engineer, CTO,
Guwahati vide his order in Memo No. STA-51/CL/96-97/18

terminéted the engagement of 22 casual mazdcor working in

- CTO/TO's and T.CS. It was Stated in the order that the

termination order came in the wake of the Vigilance Officer,

Office of the CGMT's letter dated 10.,9.97.

A copy of the said order is annexed herewith

and marked Annexure - A to the application.

Hlloree



4,

(iii) That although the termination order was issued
as aforesaid, the engagements of 16 mazdoors were not
given effect to, except in case of Miss Kiran Kalita,
who had challenged the termination order in the Central
Administrative Tribunal; Guwahati Bench. In her order
from thé CAT, it was directed not to disengage her,

if the order was not already given effect to. But the
authority had maintained that Miss Kiran Kalita was
already disengaged. Thus the applicant continued to

work along with others.

(iv) That in May 1998 the other persons in engagement
were verbally threatened with termination of their
engagement when 12 of them filed an application under
Section 19 of the CAT Act, 1985 before the Tribunal which

was registered and numbered as CA 112/98. In this connec-

e

tion stay order was passedlon 29.5.98 not to oust the
applicants therein. This time also the respondent authority
did not issue formal order of termination and the applicants

continued to work.

A copy Of the stay order is annexed herewith -

and marked Annexure - B to this application.

(v) That again in August, 1998, 12 applicants moved
the Hon'ble Tribunal filing another application which

was registered ana numbered as CA 145/98. In this

application stay order was pa;géd on 20.,8.98 directing

the authority not to dis-engaged the applicants and allow

M Rareo
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them to continue their works. Since then the appli-

cants continued in their respedtive engagements.

A copy of the stay order is annexed
herewith and marked as Annexure - C

to this application.

(vi) That the stay order being passed as aforesaid
on 29.5.98 in OA 112/98 and again on 20.8.98 in CaA
145/98 the applicants were not allowed to resume their

duties and the order of the Tribunal was not implemented.

A
i

ca 112/98 and OA 145/98 were finally disposed on 31.8,98 ,
and in the final order it was directed that applicants
will file individual representation stating their cases
and the respondent authorities shal scrutinise and

examine their applications in consultation with records

and pass reasoned orders. It was further directed that

until then the stay orders passed shall continue.

(vii) That{thereafter, 12 casual mazdoors were allowed
tO resume their works vide order dated 18.11.98 on
receipt of legal opinion from the Legal Adviser, DCT.
The letter of re-engagement was issued by the Divisional
Engineer, CTO, Guwahati vide Memo NO. STA-51/CL/98~99/

LOCSE/05 dt 18.11.98.

A copy of the said letter is annexed herewith

and marked Annexsre - D to this application.

Merc
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6.
ix)  That the applicant begs to state that in OA
112/98, he was one of the applicants and the Hon'ble
Tribunal stayed the order of termination on 29,5,98

This OA was also disposed on 31,.8,99 and stays® order

was continued, The respendent authorities on the basis .

of legal opinion allowed some of the applicants with
similar stay orders and similarly situated but such
benefit was not extended to the applicant although

his case was also covered by the same legal opinion,

x) That pursuvant to the order of the Hon'ble

Tribunal dated 31.8,99, the applicant had submitted

b

representation on 30.,11.99 to the respondent no, 1

through the respondent no, 2, This representatien of
the applicatien was however not considered, but the
respondent no. 1 vide Memo No, GMI/EST-179/TSM/00/102
dated 27.2.200C informed the applicant by a stereo
type order stating inter alia, that thg gpplicant

having failed to satisfy the illeghbility criteria

e - st — . ——— e —

as laid down in the scheme for conferment of TSM, the

case could not be considered favourably. It was further

stated as undér :

"please take notice that you have not been in
engagement under the epartment since 30,9.97
and yoﬁ have been retrenched vide DE/CTO's
letter No. STA-51/CL/96-97/18 dated 30.9.97.
You have been dizghxxge® dis-engaged as casual
‘labourer We€efe 31.1.2001 as the department is
bound to consider only the cases of such
illegible casual labourers for conferment of

TSM against such vacancies/works. This is done

M orcn
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in accordance with thce Hon'ble Tribunal's order/ and
also thc stay/status-quo that was dirccted to be

maintaintcd.?

A copy of the said order is anncxed heoreto

and markcd as Annexure - E to this application.

(xi) That from thc above lctter, it could not be
ascortained as to the criteria which the applicant
could mot satisfy. The applicant was in engagcmcnt as

casual labourer from October, 1996. On 309.927 hc was

A i

stated to be terminated, but the tormination was not 1

4

given effcct tw. On 29.5.98, the Tribunal passcd an t
order not to rcmove the applicant from sarvicculOn
18.11.98 somec simiparly situated mazdoors with similar
stay ordcrs from the Tribunal were re-engaged on receipt
of legal opinion. Thore is thercforc, no logic bchimd
to treat the applicant as retrenched wec.fe 30.9.97.

In the order dated 27.12.2000 thc applicant is shown

to have bean dis-engaged w.ec.f. 31.1.2001. Under such

circumstances, the applicant is entitled to the grant
of temporary status as he has completed 240 days prior

to 1.8.1998.

(xii) That the applicant humbly submits that the
respondent authority has adopted discriminatory measures
in conferring temporary status to the casual mazdoors
who have actually rendered their services. The applicant
is one of such mazdoors,‘who has been daprived of his

mecans of livelihoode

M B oo
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(xiii) That the applicant begs tc state that for the
purpose of g;anting tempdrary status to casual labourers
under the Engineering Department of the Telecom the
requirement of continucus service in a ycar is 206 days
in case of 5 days and 240 days in case of 6 days working

pﬂ.ttGrno

A copy of the circular is annaexed herewith

andd marked Anngxure - F to this application.

7. LEGAL_GROUNDS

Tribunal passed stay order on 29.5.98 not to
dis-engage_thc eppliéant. Such stay order was given
effect Py the same authority on receipt of legal advice.
The applicant being a similarly situated employce, he

cannot be denied similar benefit.

8. RELIEF SOUGHT :

Under the circumstances the applicant prays -

That the service of thc applicant be regularised
and hec shall be given temporary status as he has

fulfilled thc bBlifggability criteria.

9, INTERIM RELIEF :
N i l.
10. REMEDIES EXHAUSTED :

The applicant declares that hc has aveiled

the romedics aveilable.

ijrw
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li. . SUBJECT_MATTER NOT P ENDING BEFORE_ANY OTHER COURT 3

That the subjeoct matter regarding which this
application has been made is not pending before any

Court or any othcr authority.

12. PARTICULARS OF THE I P O,
(1). Number of IPO :
(ii) Name of issuing P.O.

(iii) PO which payable.

13. DETAILED OF I N D E X :

An index in duplicate consisting of dctails of

documents to be Belicd upon is encloscd.

1l4. LIST OF ENCLOSURES :

(i) Termination order dt. 30.9.97
(ii) Tribunal's order dated 29.5.98
(iid) Tribunal's order ﬁt.}20.8.98

(iv) Re-chngagoment letter dt. 18;11.98
(v) ordecr dated 27.12.2000.

(vi) Circulare.

Mbons
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VERIFICATION

1, Shri Madan Boro son of Sri Hataram Boro the applicant
above named do hereby verify that the statements made above in

paragfraphs 1,2, 3) 4, 5,86 )Ui)1), 7,69 10)47/2,)3 & 14 in
the application are true to my knowledge and those in paragraphs ggﬁ)

W), &) vii) JX 00 X117) Being matters of records are
true to my information derived there from which I believe to be
true and the rest are my humble submissions.

Guwahati :

261107 Mpdare Boreo

Date : Signature
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D»pathan of

7 . Of[igc of the Divisionul Englnﬁvr c.Tl,
< ) : G- cre e : Ly . .
o, OTA-SI/CL/QG—Q?/lU. Dated at Uuwnhdri,_thc 30-00-97 q>

/In pur"uwncc of the Viqilangn OffLler, -
Agsin L'Lulﬁ, Guwalinti letter Ho. Vig/Nss
1.0-09-~97 umd the G.M.,Teleconm, Kamrup 'T¢lecom District, .

- Guwaliati lcttcr No.CM/Kamrup/CON/QG -97 atd, 11=9- °7,fthe
'fo]lowing Casual Labours working in CTO/TOd & T/Cg of "

- Telegraph Activity Area under GHT/OuwahaLi are hereby.
;-rctrcnchcd Poooei .owoae vith c[fcpt from. the after-
_rioon of 30409-974 . &

ﬁ/() the Cabr,
any/304D) /10 dtd,

o

e
'.vé’.ori Dhanirdm Dck : _ '
v 2) Champak Talukdar : g
<3)| " ‘Sachin Das S '
J4)| " Kulen Das
- U5) " Subhash Bamnan
J6) " tidranjan Malokar
7)Y " Sarju bDasfore .
= vO) " Bantu Chakraborty. =
v9) " Kamsswar Kardonyg
10) " Birbal Basfore
11) " Kiran Ch: Boro
,12) " Bijoy Boro
©713) " Rabin Ch: Boro
,544) Fiss Kilran Kalitd
-~ 715) srd Sanjay Saw
16) Mrs. H, Das .
©171) Sri Romani Medhi
~ . 18) " ‘dayan Jyoti Dutta
’ ::3.190 " pankbj Bora,
o (iA20) e rusal edhd o
: A2y o Khargeswnr Kalita b
) 'Hi22) " quwn,Chx poro '
|- P | 5
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N S P { X Divisional Engluecr, )
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Copy for|.information & fhocescary actlon tot- _
e 1) Thw GLH. lclcgom,'KLD,‘Uluburi, Quwnhati—lulool {for Infor-
o D maticoh werst. his letter cited above.
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5) The N,0.,CT0,Guvahatl, - b :
6) Tha Ch f' f Manger, ey v, Crn)tﬂhn,'ﬁ')ﬂ;wuﬂ!ﬁalif
1) Tho Chiief U8 (iwlvz.n.'j L aliat '
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In The Cantwi Administrative Fnbunal
' GUWAHATl BENCIHT (JUWAHATI

S e ORDER SHEET . .~ o
" APPLICAT!ON No. O A { \ 2. oF 199 S i
‘. i N ! \ ' o ' \ et ) - 1
TSN - el e L |
| APPhcanl(s) ../\U-bm oo \e L‘CC"\‘ < “f\‘“‘ s \J"(“r T t
. —rY$- . “."- \ f . , \'\ l‘ :

3 \) "\\ O W tﬂ‘\ . SN ,.(‘...g',Qo ?"\'. \'7 ,St L ’ o ‘;;‘\,T X' )
‘ }’ ‘ , uﬂﬂi“ C T fi
‘ | e . CRLE R :N‘,” ;"”g ?, I,““j. L
édVocatc.l'or Apmicam(s) lvc,. 0, < g\\;(\_\‘ o N IR !
; o e SS, %)QLM'm}L\ , . o S |
Advoca for Rcspondcnt(s) R ' o :
I , ‘\\}\ . % . F\U ) o (l
(XY S . 1
'- p [ ‘ C;'Qu“quq( . e v ?
R . — _ : ) ) - ‘i. ‘
iNotes of the Registry Date Order .of the Tribunal g i

RS ' . . ‘ .‘ { |
29.5.94 " Thise application has been tiled i

; i by  the. applicanta 4 challenqing ,tho o
i Annexures © to 11 orders.- g ;
! aﬂnaﬁrz ' Heard Mr B K., shavma, Jegrnad* |

'aubmita

counael for the . applisanhe. Mrés.NWIx,w\

lenrned 8r., C.G. 8.C. qubmitu that he
has :no instructiona. Mr Ald tuéthor
that. copy ‘has been served on
it is not
= BNY

him only today and theretore;
possible . for him - . to
submission. pet . thia. case ba 1iatéd on
5.6.98. Lo _'"f

Mr B. K. Sherma futther prays thot
whe

make

the ‘names mentxoned in Annexure A,
nire members of .the applicant Union mary
on thir

he hat

not be removed from service.
point also Mr Ali submits that
nn  instructions. Let this matter i

aluo taken up on 5.6.98. Meanwhile LUl

names ot the pergons mentioned U
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© CENTRAL ABUILNTSTAATING TRISUMAL '
CGUWATIATT GEHCH Sy 1 g e 4 thUWATAT ] o (§\
0,A . He, 145/1998

Sr{ Bhaniram Deka & Breo, ce s o Applicanta,
§ Versus
Unian of India & Ors, .es Rmspendento,

~-PRESENTS-

|

! ' THE HONYBLE JUSTICE Shitl D NRBARUAH, VICE~ CI'AIHIVV-\N
;i‘ L THE HJN'BLL SHRI Ga.lo. SF\NLLYINC NU‘UE"((A)
fl ‘ For the Agplicants : M, I,Hussain, Advncate.
Voo © Far the RcSpnndnntqt Nr.s A119 Sr. G G.S,C.
’,."-: . l cee g e o~ ’ . e —————— st s
o ' ‘ » { 20.8.98 © Mr I.Hudsain.learned counsel appea-
{ ring on behalf of the applicants prays
| . '
: , for:aninterim order. The grievance of
% N ) ’ thc‘appltcants is that though they have '
I o not‘ yet been termj_nated from their engage-
b ments they have not ‘been provJ ded with
- /{ i anyi work. Heard Mr S. All.learned Sr.C.G.
'L} » S.Cifor the reSpondents also. On hearing
o ElQ_ the! counsel for the parties wo direct
"'\3Hc _ g;; | the respondents not to disengage the
\f‘:ﬂ-. 5  applicants ‘and allow them to continue
SR ‘their work. | .
; List on 7.9.98 for order;,__
. ,
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By Regd. Post or

/ T L - Through Peon B
'BIARAT SANCHAR NIGAM LIMITED |

- (A Govt. of India Enterprise) o
OFFICE OF THE GENERAL MANAGER TELECOM

KAMRUP TELECOM DISTRICT

. GUWAHATI-781007, o ,
NO. GMT/EST-179/TSM/00-'01/102 Dated at Guwahati, the 27-12-2000, -
'ro . / “ ) . . -
. ri Madan Chandra Boro, C/O Shri Hata Ram Boro,
B . : Vill: Payranga,PO: Boko, S
e L o Dist-—Kmn“mp(Assnm). : ' ‘ L

As you are awaro that as per direction given by Hon'blo CAT, Guwahati Bench,
Guwahati in .()A\Nos. 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98, l3§/98, 1111/98,

142/98, 145/98, 197/98, 223/98, 269/98 and 293/98, the department constituted verification

committees |for different SSAs/ Units under the circle for conducing detailed verification

/scrutiny about the tio. of days of engageiont year-wise in different units / offices and also to

collect proof / evidence for such casual laborer inclnding yourself. The committee verified all the

documentary as well other proof from tlie various units/ offices and also personally interviewed

. . such casual [abourer including you on 17-04-2000. In our officé / SSA, tha committee comprised

e of three meli_qbers hamely (1) Shri A. S. Choudhury, / Shri S.C, Tapadar, DE( Admn.) 0/Q the

o GMT/'KTD/LGuw;ﬂxati (2) Shei N K. Das, C.A. O (Cash). 0/O the GMT/KTD/ Guwahati (3)

b 7 S G, C. Sharma, ADT (Legal), GO CGM'7 Guwahat,,, C - :

- Tha aforesaid committes submitted its report to the Department detailing all
about their finding / proof against each casual labourer including you. The detail of such
scrutiny report is enclosed and fumished herewith as in annexure for your information.

C Under the above circuinstances as you couild not satisfy the eligibility criteria as
laid down in the Scheme for conferment of TSM/ Regularisation, your case could not be .
considered-favourably, Please" take notice that you have hot- boen in engagerient undor the
Department since 30-09-1997 and you have been retrenchod vide DE,CTO's letter No, STA-

Yoo, 51/CL96-97/18. Did. 30-09-1997/ you have been disengaged as casual labourer with effect frons

L “ .31-01-2001 fas the department is bound to consider only the cases f.such eligible casual

' labourers-for conferment of TSM against such vacancies / works. This is done in accordance

with the Honble Tribunals order/ and also the stay / statusquo that was directed to be maintained.

L e s L

: o C . ... ... Mcad of SSA/ Unit/
- ' o , o . ’ : o : | : Otvisional l:umi\/(/\“"“
. CQDY to: | ’ 0/0/" G.M,, Telecom

Th§ C.G.M. T, Assesm Circe, Guwahati , " Kamrup Teleoom Distric
- for favour of information w.r.to his nffice lettor No.STES-21/16ddhati—?

¢

S ’ ' . _ S‘c R a
- - " Otvistlonal Ieneer (A
()/()/ é; Mo fedeean:
Kamrup Telecom Distoe
Guwaliatl 7

Atk Bes
e
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'a‘;/»@\”/ oy ANN&XW F() by i
" ‘7 '; o) IR IS
{ LX&X}/_.' Govaernment of India S ;J'Li; L
. / “ oo Department of 'lel.qcommunications . D [# '
Ny } | : . SIN Section . , g r*«u |?|. N
y . Ho. 269I 10/89-STN ., .'  New nelhiﬁﬁ«b‘c Dated - 1990 %
! . .
. (; ;Ssp . To B f*ﬂ"“'». 04»\
“i//<s - ' BT R PR
‘.,q>. , The. chief General Manaqera Telecomo Circleao_
'f - v M,T.N.L. New Delhi/Bombay Lo f'y~?“f*f‘}“ i )
B , Metro Districts, Madras/Calcutta . LRI AT <ufﬂ$n(?"ﬂ'
i Heads ©of all other . Administrative Units.n ~,ﬂ:b.u.“<;
. : | : L O R , )
{ . . Gubjent: Cagual Labourers (Grant of - Temporary Btatua and
l ¢ 'R“OU1arication) Scheme, .. . A
o ﬁ ¢ ' -
[ ' L eee :
! A . :
! : There have’ been references from Telecom. Cireles,, o
} Dietrirts seeking .clarification con certain points: iulating “,Tjﬁj;‘“”
, to Grant of ;femparary Gtatus to casual labouierec, AT N
A : . ‘ Clarifications in- resrect of - the pointawr
k : ~~ 1in the above references are given below - Ji¢;,“j
5 ; Points rnised ,' “" ciarification5‘3 ¥
! - ' _ e C T PR I m,,w;
AR 1. Hdw té rpckon Ll .l Any. casual labourer who had"l»"‘J
I . @ontinuous service of, - been engaged prior to 30.3.85'a04° g
Ca ‘at lnast one year' for  did not.qualify for: LemFOLary'?ff’hxﬁx
R the purpose of determin-  status in accordance with para 5.1,/ [
; : . 3ng thd @ligibility fcr  of tha casual laboufors (Grant of. RN
' ' 9rant of temporary status Temporary Status and Rugulaiina~ o ;Jjﬂ‘
'in respect of the casual., tion) Scheme -on: 1410.89: w,nz LY
labourers who did not - become eligible for grant of : _p,{
/ v . £91fil]thae rondition on '’ tempdrary status subaseguuntly’ on 1“hr
,1.10.39 2 0 ... rcompletion of peiioxmalue Uf duty -
L ‘;.} o of 249 days (206 days in ‘the casel y
: " .. of offices observing .5 days ; i
‘ ' il qiveek) during ‘the proveding ' } 5
y ' . e a12¢calenaar months. ‘Suca A
e : 'g;:, ‘temporary ‘status could re granted - SRR RS
. ¢ with. ratrospective gffect from the -~ .| 4
. date the prescribed condition g ..¥ " |tk
' : - - fulfilled subject~to the condition. | =
" U ma. 70 that the date'of effect should noti. . |

ke earlier than 1.,10.89.w Further . .. | -
break in service after 30,3.85, if . A
any -should have bteen duly condoned RN |
in accutdnnee with -the “uleS. ””'
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1will¥h
g}mazdoor]who‘doos‘

‘Pomplete 249/206" days . as’
“thﬂ ‘case’ ‘may. ‘bedn-a -

' Yyaar: kecome eligible for
incrament ? a

."‘.

How the combined:
‘4senioritthili%beqfixed'
in respect. of “the“casual
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IN THE CENTRAL AIMINISERATIVE TRIBUNAL (}
GUWAHATI BENCH $33 GUWAEATI.

Oo.ie NOo 382 OF 2002
Skri Madan Ci+ Bero.

~ eessss  applicant.

- vs -
Union of Indis & Ors.

secese ‘Re BEonden'&g_:_

In the matter of ¢

Mritten Statement submitted by

the respondents.

The humble respondents beg to submit the

Para=yise written statement as fellews s~

Te That with regard to pargs 1 te 5, of the

application the respendents veg te offer no commentss

2o , That with regard to the statement made in
para 6{1 J, of the application the respondents beg to state
that the apPlicant was engaged as DRM ( Daily rated Mazdeor )
wee oL« 07.10.96 and was working upte 30.09.97. ‘

Be That witk regard to para 6(il), of the

applicatien the respondents beg to offer no eemmemts..

canta‘. 0!0...00
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L That with regard to the statement made‘in
para 6(iii ), of the application the respendents beg to

state that as stated by the applicant, the very intension

of the statement in this para is not correct. All the

DRMs engeged under D.E., CT'0/Guwakati exclusively terminated
from engagement and no body was continued after the ter-
mination date iee. 3Cs00497. The case of Miss Kiran Kalita
as stated by the applicant im this para stande in different

foetingse.

5 Phat with regard to the statement made in
paras 6{iv) & 6(v ), of the application the respondents beg
to offer no coxments. As stated by the applicant in this
para he vas not at all engaged after initial disengagenent/

ternination order issyed on 30.(9.97.

6o That with regard to paras 6(Vi ) & 6(vii),

of the application the respondents beg to offer nc commentis.

Te That with regard to the statement made in

para 6{(ix ), of the aéplic&tion the respondents beg to state
that the case of the applicant cannot be covered by the

legal opinion as he completed only 52 working days frem 7.(.0.94

3/ 1290 A 206 1ok Loyt S

01401487 to 3009497,

Copy of wofking particulars is annexed

herewith and warksd as Apnexure =1.

Comtdences o‘ob
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8. That with regard te para 6(x ), of the appli~

cation the respondents beg to offer no comments.

9. That with regard to paras 6(xi)& 6(xii ),

of the application the respondents beg to offer no comments.
However, the whole case wes dealt by the Iegal Cell of

G oMol o Guwahati and disposed the same on its merits.

104 That with regard to paras 6(xiil jand 7 to 10

of the applicatien the regpondents beg to effer ne comments.

%rlfi@ati@noo.o't-ﬂcsco-



-l -
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I,WW@’”

%&%mhﬁwb A fodrsy» beling authorised

de kereby selemnly affirs and declare that the statements
rade In this written statement are true to my knbwledge and

infermation and I have not suppressed any naterig; fact.

And I sign this verification en this2(p th

day of February, 2004,

Declarant »
aecietant Director Tule v+ Lag )

Q/e the Chiel . ¢.e- 1+ .. sger
Asrem Telecom Cirglar  wwalratis?



